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No 13(|)N1dhayee and SansadwaKaryalzom ‘ -
Dated Dehradun, January 20, 2001 e ST

. IN pursuance of the prawsrons of Clause (3) of: Artlcle 348 of the Constrtutlen qf lndla the_ T
B ;-Governor s'pleased.to order the pubhcalmn of the folfowmg Enghsh translatlon of the Uttar Pradeshj.-. o
7. Kirishi Utpadan Mandl Samiti (AlpakallkVyavastha) (Uttaranchal Amendment)Act 2001 (Uttaranchal . )
i Adhtnlyarn Sankhya'3of2001), o . e LT
L As passed by the. Uttaranchal Legrs‘latwe Assembty-'and assented to by the Govemor on AN
'January is, 2001 :

'-THE UTI‘AR PRADESH KRISH UT PADAN MANDI SAMITIS
(ALF’KALIK WAVASTHA) (UTTARANCHAL AMEN DMENT) ACT 2001
_ N {(UrrarancHaL Act No. 3'0r2001)- ' )
o [As passed by the Uttaranchal Leg:slature] '
.“ Tt _,'--"-_"_ N s : - " " ACT I-" Y ‘ e - .
fudher to amend the Urtar Pradesh Knshr Utpadan Mandr Samms (Afpkahk
—_— ' Vyavastha) Adhmuram 1972 : : .
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I '_ L. s HEREBY enacted in the Flfty ﬁrstye.ar of the Republlcoflndla as fotlows— .'
'--_-':-_'Short tltle and _,,' 1 (1)Th|sActmaybecatledtheUttarPradeshKnshrUtpadanManmSamnthi
. *'-0"1"19"09"‘9"‘ (AlpkatlkVyavasma) (Uttarancha! Amtendmenl) Adhlmyam -2001..: FmELT
- o Lol (2} It:shall be:deerned to have come: mtoforce on DecemberZI 2000 o
R Arnendrnenl of .*'. 2 InSecttonZofthe Uttar Pradesh Krlshl Utpadan Mandl Samltls (Alplsallk‘ ¥
' '-‘-jigfg°"72°rf%;' Vyavaslha) Adhiriyam;: 1972, hereinafier referred 1o Bs-the-principal-Act, in-sub-" .
0.7 SH T2 segiior (1), for the words and figres; i December31 2000" mEWQrdsandﬁgures:
R . I|II December 31, 2001":shal| be-substituled; A
- -'.-'-_Re'g.eal_‘ K and - ERR ('1)3'he UttarPradesh Krishi Ulpadan Mandl Samma{AtpkallkVyavastha)-
. -53""}93.--.[';_.-”,;_}(Uttaranc‘,hal ‘Sanshoghan) Adhyadesh 2000:shereby repeated T o
) Lo “(2) Notw:thstandmg such repeal any thlng done or any actlon taken under "
i the" correspondmg provisions of the pr1nc1pa| Act, as amended by the: Ordinance -
o referred to:in sub-gection (1) shall be deemed to have been'done or taken under the T
correspondlngprowsmns of the pnnc:pal Acl; as amerided bythls Act as |f the pro- '
N ws:ons of: thls Act werem force at altmatenal t:mes s ‘j;,- B
e f L ByOrder
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No.122/Vidhayee & Sansadiya Karya2002
Dated Dehradun, April 11, 2002

- NOTFICATION
Miscellaneous

In pursuance of the provision of clause (3) of Article 248 of the Constitution of
India, the Govemaor is pleased to order-the publication of the fofiowing English transtalion
of the Uttar Pradesh Krshi Utpadan Mandi Samiti (Alpkalik Vyavastha) (Uttaranchal
Amendment) Act, 2002 (Uttaranchal Adhiniyam Sankhya 73 of 2002).

As passed by the Ultaranchal Legislative Assembiy and assented to by the
Govemoron 10th April, 2002.

THE UTTAR PRADESH KRISH! UTPADAN MANDI SAMITI

(Aipkalik Vyavastha) (Uttaranchal Amendmecnt) Act, 2002

(Uttaranchat Act No. 03 of 2002)
.- ‘.

AN
ACT

Further to amend the Uttar Pradesh Krishi Utpadan Mioodi Samin

(Alpkalik Vyavastha) Adhiniyam,1972

It is here by enacted in the fifiy third year of the Republic of lndia as

follows ==
1.

(i) This act may be called the Uttar Pardesh Kreichi Urpadan Mandi
Samiti{Alpkalik Vyavastha) (Uttaranchal Amendmen)) Adhiniyamn,
2002 i

(i) It shall be deemed to have come in 1o force on ecamber 31,
2001

In section-2 of thc Uttar Pradesh Krishi Uhpadan Mandi Samit
{Alpakalik-Vyavastha) Adhiniyam,1972 herc in after referred to as the
principal Act, in sub Secetion (1), for the words and fgures” fill
Decmber 31, 2001" The words and figure” iill Decomber 31, 2002
shall be substitated.

Short title and
Commencenment

-

Awmendment of
section-2 of U.P Ac
. Ne.-70l1972
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Repeal and Savings 3. (i) The Uttar Pradesh Krishi Utpadan Mandi Samin (Alpakalik
Vyavastha) (Uttaranchal Sanshodhan) Adhyadesh, 2001 is here by
repealed.

(i) Notwithstanding such repeal, any thing done or any action
taken under the cormresponding prvvisions of the principal Act, as
amended by the Ordinance referzed to in sub-scction (1), shall be
deemed to have been dane or iaken under the comesponding
provisions of the principal Act, os amended by this Act, as il the

provisions of this Act where in force at all material times.

{SUURJIT SINGH BARNALA)
Governor, Uflaranchal.

By Order,
(R. P. PANDEY)

Sachiv,
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